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NATIONAL HUMAN

RIGHTS COMMISSION

NHRC, India helds Statutery Full
Commission Meeting

The National Human Rights
Commission organised a Statu-
tory Full Commission meeting of
all 7 deemed member Commis-
sions and Chief Commissioner
for Persons with Disabilities in
New Delhi. The meeting aimed to
enhance synergy and cooperation
among the Commissions to pro-
mote and protect human rights.
Chairing the meeting, Justice V
Ramasubramanian, Chairperson,
NHRC, India emphasised the
importance of collaborative func-
tioning among the Commissions.
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NHRC acts on reported
assault of two journalists

The National Human Rights
Commission (NHRC), India took
suo moto cognisance of a press
release issued by the Press Club
of India, New Delhi, that two
journalists were brutally man-
handled by the police in Bhind
district, Madhya Pradesh, alleg-
cdly, under the supervision of the
District Superintendent of Police.
Reportedly, the incident hap-
pened on May 1.

The Commission has issued a
notice to the Director General of
Police, Madhya Pradesh, calling
for a detailed report in the matter
within two weeks.
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NHRC takes action against
death of man in Hyderahad

NHRC, India took suo moto cog-
nisance of a media report that a
35-year-old auto-rickshaw driver
died on May 13, allegedly after
being subjected to physical tor-
ture by the police at Rajendrana-
gar Police Station in Hyderabad,
Telangana.

The Commission has issued
a notice to the Director General
of Police, Telangana, calling for
a detailed report in the matter,
within two weeks. According to
the report, the victim was having
some issues with his wife, who
had taken him to the Police Sta-
tion to resolve the issue.
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Ashok calls for
NHRC intervention

The Hindu Bureau

BENGALURU

Describing the stampede
that claimed 11 lives during
the RCB victory celebra-
tions in the city as the re-
sult of “gross negligence,
mismanagement and bla-
tant disregard for public sa-
fety by the government of
Karnataka and other agen-
cies concerned”, Leader of
Opposition in the Legisla-
tive Assembly and BJP lead-
er R. Ashok has sought the
intervention of National
Human Rights Commission
{NHRC) in the matter.

In a letter to the NHRC
Chairperson dated June 11,
Mr. Ashok appealed to the
commission to take suo
motu cognisance of the
stampede and take up a
comprehensive investiga-
tion into the roles and res-
ponsibilities of the govern-
ment officials, agencies
and private entities in-
volved in organising the
event.

He termed the stam-
pede as a “deeply disturb-
ing incident of human
rights violation” and said
the commission’s interven-
tion is vital not only to se-
cure justice for the affected
families, but also to ensure
that such incidents do not
TECUL.

He requested the com-
mission to ensure accoun-
tability and recommend
necessary disciplinary or
legal action against those
found guilty of negligence.

The commission should
issue guidelines and proto-
cols, and prevent recur-
rence of such incidents
during large-scale public
events, with a focus on
crowd control, safety
norms and emergency pre-

paredness, Mr. Ashok said.
He appealed to the com-
mission to monitor the on-
going investigation to en-
sure transparency, fairness
and justice for the victims
and their families.

Alleging that several crit-
ical lapses had been found
with respect to organising
the victory celebrations,
Mr. Ashok said there was
lack of crowd controlling
mechanism while the event
had been oversold. “The
stadium that has a capacity
of about 35,000 persons
saw a massive and unman-
ageable influx of lakhs of
people, allegedly due to
misleading announcements
regarding free passes,” he
alleged.

Reports had suggested a
shortfall in on-ground se-
curity personnel required
to manage the crowd, he
claimed. Witnesses had re-
ported a severe shortage of
medical aid, ambulances
and even basic facilities
such as drinking water, he
said.

Accusing the organisers
of behaving in an irrespon-
sible manner, he said the al-
leged misinformation by
RCB, the event manage-
ment firm DNA and the Kar-
nataka State Cricket Asso-
ciation contributed directly
to the chaos.




NATIONAL HUMAN
RIGHTS COMMISSION

NEW INDIAN EXPRESS, Mangaluru, 13.6.2025

Page No. 4, Size:(38.50)cms X (7.38)cms.

Ashoka urges NHRC to ensure justice for stampede victims

EXPRESS NEWS SERVICE
@Bengaluru
LEADER of Opposition in the
Assembly R Ashoka urged the
National Human Rights Com-
mission [NHRC] to intervene to
ensure justice for the victims
of the stampede during the
RCB’s IPL victory celebrations
in Bengaluru.

In a letter to the NHRC chair-
person, Ashoka urged the com-
mission to investigate the roles

and responsibilities of govern-
ment departments, officials,
and private organizations in-
volved in the event. The guilty
must held accountable and face
legal action, he said.

The stampede at the Chin-
naswamy Stadium had result-
ed in the deaths of 11 youths
and severe injuries to many
others.

Ashoka alleged that the
State Government showed
negligence in ensuring public

—
STAMPLHL e

safety and failed to manage
the event properly. The BJP
leader stated that this was a
preventable tragedy. Through
the NHRC's intervention, jus-
tice can be ensured for the
grieving families, and steps
can be taken to prevent such

incidents from recurring,
Ashoka stated in the letter.
He said the Chinnaswamy
Stadium has a capacity of
35,000 people, but due to free
passes and misleading an-
nouncements, an excessive
number of people arrived and
rushed into the stadium. There
was also a shortage of police
and security personnel at such
a large-scale event. Eyewit-
nesses reported a lack of es-
sential facilities, including

ambulances, first aid, and
drinking water. The RCB,
DNA, and the Cricket Associa-
tion also share responsibility
for these lapses, Ashoka stated
in his letter.

The BJP leader urged NHRC
to take suo moto cognizance of
the tragedy and conduct an in-
vestigation. He said measures
should be taken to prevent such
incidents in the future by issu-
ing appropriate guidelines or
regulations for public events.
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Open case, BJP urges human rights panel

Times NEws NETWORK

Bengaluru: Opposition leader in
the assembly, R Ashoka., has writ-
ten to the National Human Rights
Commission (NHRC), urging it to
open a suo motu case on the stam-
pede outside M Chinnaswamy Sta-
dium during Royal Challengers
Bengaluru’s IP victory celebrations
on June 4. He urged the commission
to ensure “justice” for victims and
their families.

In his letter, Ashoka accused the
state govt and authorities of gross
negligence and failure in handling
the programme and the stampede.

“The stadium has a capacity of
35,000, but there were misleading an-

nouncements, and the distribution of
free passes led to an uncontrollable
crowd far beyond the venue’s capaci-
ty,” Ashoka said in his letter. He high-
lighted the lack of adequate security
personnel, ambulances, first aid, and
drinking water facilities at the event.

STADIUM STAMPEDE

Demanding a suo motu investi-
gation, Ashoka called for account-
ability from all concerned, includ-
ing govt departments, officials, and
private organisations such as RCB,
organisers DNA Networks, and Kar-
nataka State Cricket Association
(KSCA). He emphasised the “need to
identify those responsible” and initi-

ate legal action against them.

He also said an FIR was registered
and an investigation is ongoing but
expressed concerns over the trans-
parency of the probe.

“This was a preventable disas-
ter;” he said. “Most of the victims
were young people. Their safety and
right to life were compromised. Only
a transparent investigation under
NHRC oversight can provide justice
and restore public confidence.”

Eleven people died and scores
were injured in a stampede at the
stadium. While the govt suspended
the police commissioner and three
other top officers for “dereliction”
of duty, top executives of RCB and
DNA were arrested.
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Ashoka urges NHRC to ensure justice for stampede victims

EXPRESS NEWS SERVICE
@Bengaluru
LEADER of Opposition in the
Assembly R Ashoka urged the
National Human Rights Com-
mission [NHRC] to intervene to
ensure justice for the victims
of the stampede during the
RCB’s IPL victory celebrations
in Bengaluru.

In a letter to the NHRC chair-
person, Ashoka urged the com-
mission to investigate the roles

and responsibilities of govern-
ment departments, officials,
and private organizations in-
volved in the event. The guilty
must held accountable and face
legal action, he said.

The stampede at the Chin-
naswamy Stadium had result-
ed in the deaths of 11 youths
and severe injuries to many
others.

Ashoka alleged that the
State Government showed
negligence in ensuring public

—
STAMPLHL e

safety and failed to manage
the event properly. The BJP
leader stated that this was a
preventable tragedy. Through
the NHRC's intervention, jus-
tice can be ensured for the
grieving families, and steps
can be taken to prevent such

incidents from recurring,
Ashoka stated in the letter.
He said the Chinnaswamy
Stadium has a capacity of
35,000 people, but due to free
passes and misleading an-
nouncements, an excessive
number of people arrived and
rushed into the stadium. There
was also a shortage of police
and security personnel at such
a large-scale event. Eyewit-
nesses reported a lack of es-
sential facilities, including

ambulances, first aid, and
drinking water. The RCB,
DNA, and the Cricket Associa-
tion also share responsibility
for these lapses, Ashoka stated
in his letter.

The BJP leader urged NHRC
to take suo moto cognizance of
the tragedy and conduct an in-
vestigation. He said measures
should be taken to prevent such
incidents in the future by issu-
ing appropriate guidelines or
regulations for public events.
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Have written
to NHRC about
stampede: Ashoka

MYSURU, DHNS: Leader of
the Opposition R Ashoka said
that he has written a letter to
the National Human Rights
Commission about the stam-
pedenear Chinnaswamy Sta-
diumin Bengaluru. Itisacase
of humanrights violation.

Hewasspeakingafterinau-
gurating the workshop here
onFriday,ontheachievement
of the BJP-led NDA govern-
ment at the Centre, headed
by Prime Minister Narendra
Modi in the past 11 years. Re-
garding the zero marks given
by CM Siddaramaiah to PM
Modi, Ashoka said, “Wedon’t
need marks from Siddara-
maiah, who is stepping down
in the next six months. DCM
DK Shivakumar, M BPatil, Sa-
thish Jarkiholiandseveral oth-
ersarewaitingtobecome CM.
Let him analyse the situation
oflawand orderin Karnataka
Statefirst.”

Ashok alleged, “Siddara-
maiah haslost his mental bal-
ance. He used to say that he
had not invited the Governor
for the RCB felicitation event
at the grand steps of Vidhana
Soudha. Now, he says he had
invited him.”
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Take up independent probe into

stampede,

Seeks strict guidelines
for crowd controlin
petition submitted to

commission

—v

BENGALURU, DHNS

eader of the Opposition
Iﬁl_egislaﬁve AssemblyR
shoka on Thursday ap-
pealed to the National Human
Rights Commission (NHRC) to
takeupsuo motucognisance of
the recent stampede near the
M Chinnaswamy Stadium and
to initiate an independent and
comprehensive investigation
into the roles and responsibil-
ities of all parties involved in
organising the event.

In a formal petition submit-
ted on June 11, Ashoka urged
the Commission to go beyond
the ongoing state-level inquiry
and thoroughly examine the
lapses committed by govern-
ment officials, private organ-
isers,and associated agencies.

Highlightingthatthe tragedy
was not a mere accident but a
consequence of systemic fail-
ure, heurgedtheNHRCtohold
thoseresponsibleaccountable.
“Thevictimswereordinary citi-
zenswhohadcometocelebrate
a moment of pride and unity.
Their rights were disregarded

it
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Accoring to the leader of

due to negligence and poor
planning. This tragedy must
serve asawake-up call,”the pe-
tition stated.

The tragic incident of stam-
pede, which occurred during
the IPL victory celebrations of
Royal Challengers Bengaluru
(RCB)onJune4,resultedinthe
deathof1lindividualsandleftat
least75othersinjured.

According to Ashoka, the
event was marred by gross
mismanagement, including
overcrowding, insufficient po-
lice deployment, lack of emer-
gency medical facilities, and a
breakdown in communication
withthe public.

Proposing the creation of
a comprehensive framework
that includes safety protocols.

Ashokaurges NHRC

nR Ashoka, theRCB
felicitation programme at M Chinnaswamy Cricket Stadium
in Bengaluru was marred by gross mismanagement,
including overcrowding, insufficient police deployment,
lack of emergency medical facilities, and a breakdown in
communication with the public. oH FiLe PHOTO

real-time coordination among
authorities, and emergency
preparedness mechanisms to
ensure such tragedies are nev-
errepeated, heappealedtothe
NHRCtoissuestrict guidelines
for crowd control and public
safetyduringlarge-scaleevents.

In his petition, Ashoka ac-
cused the state government
and the organisers—includ-
ing the RCB management,
the event management firm
DNA, and the Karnataka State
Cricket Association (KSCA)—
of misleading the public with
announcementsoffreepasses,
which led to asurge far beyond
thevenue'scapacity of 35,000.
He contended that such con-
fusing message resulted in
chaos.
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Bengaluru stampede: Karnataka Leader of Opposition R. Ashok seeks
NHRC intervention

https://www.thehindu.com/news/national/karnataka/karnataka-leader-of-opposition-r-
ashok-seeks-nhrcs-intervention-into-stampede-near-chinnaswamy-stadium-during-
rcbs-victory-celebrations-in-bengaluru/article69685756.ece

June 12, 2025 01:04 pm IST B.S. Satish Kumar

The NHRC’s intervention through probe is vital not only to secure justice for the
affected families, but also to ensure that such incidents do not recur, says Ashok

Describing the stampede that claimed 11 lives during the RCB’s victory celebrations
in Bengaluru as the result of ‘gross negligence, mismanagement and blatant
disregard for public safety by the government of Karnataka and other agencies
concerned’, Leader of Opposition R. Ashok has sought the intervention of National
Human Rights Commission (NHRC) in the matter.

In a letter to the NHRC Chairperson dated June 11, Mr. Ashok appealed to the
commission to take suo motu cognizance of the stampede and take up a
comprehensive investigation into the roles and responsibilities of the government
officials, agencies and private entities involved in organising the event.

He termed the stampede as a ‘deeply disturbing incident of human rights violation’
and said the commission’s intervention is vital not only to secure justice for the
affected families, but also to ensure that such incidents do not recur.

He requested the commission to ensure accountability and recommend necessary
disciplinary or legal action against those found guilty of negligence.

The commission should issue guidelines and protocols, and prevent recurrence of
such incidents during large-scale public events, with a focus on crowd control, safety
norms and emergency preparedness, he said.

He appealed to the commission to monitor the ongoing investigation to ensure
transparency, fairness and justice for the victims and their families.

Alleging that several critical lapses had been found with respect to organising the
victory celebrations, Mr. Ashok said there was lack of crowd controlling mechanism
while the event had been oversold. “The stadium that has a capacity of about 35,000
persons saw a massive and unmanageable influx of lakhs of people, allegedly due to
misleading announcements regarding free passes,” he alleged.

Reports had suggested a shortfall in on-ground security personnel required to
manage the crowd, he claimed.
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Witnesses had reported a severe shortage of medical aid, ambulances and even
basic facilities such as drinking water, he said.

Accusing the organisers of behaving in an irresponsible manner, he said the alleged
misinformation by RCB, the event management firm DNA and the Karnataka State
Cricket Association (KSCA) contributed directly to the chaos.

He said, “Although FIRs have been filed and an inquiry commission has been
announced, the apparent lack of foresight and preparation by government agencies
is deeply concerning.”
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Intervention in stampede case imperative: Karnataka LoP tells NHRC

https://www.thenewsminute.com/karnataka/intervention-in-stampede-case-
imperative-karnataka-lop-tells-nhrc

12 Jun 2025, 2:05 pm

The Leader of the Opposition (LoP) R. Ashoka has written a letter to the National
Human Rights Commission (NHRC) on Thursday regarding the stampede in
Bengaluru which claimed 11 lives on June 4 and underlined that its intervention in
the stampede case is imperative.

The Leader of the Opposition (LoP) R. Ashoka has written a letter to the National
Human Rights Commission (NHRC) on Thursday regarding the stampede in
Bengaluru which claimed 11 lives on June 4 and underlined that its intervention in
the stampede case is imperative.

“Monitor ongoing investigation to ensure transparency, fairness, and justice for the
victims and their families,” he demanded.

Ashoka stated, “I have written a letter requesting the urgent intervention of the
National Human Rights Commission (NHRC) regarding the stampede in Bengaluru,
which was a preventable tragedy. The letter calls for a comprehensive investigation
into the clear lapses in crowd management, security, and essential facilities, and for
accountability to be established.”

“It is our duty to ensure justice for the victims and to prevent such incidents from
recurring. Given the insensitive and irresponsible attitude of the state government in
this case, the intervention of the National Human Rights Commission is imperative,”
he underlined.

The two page letter by Ashoka states, “The victims were ordinary citizens, young and
old, who had gathered in the spirit of celebration. Their fundamental right to life and
safety was callously compromised.”

Ashoka further charged in his letter that the alleged misinformation by the Royal
Challengers Bengaluru (RCB) franchise, the event management firm DNA, and the
Karnataka State Cricket Association (KSCA) contributed directly to the chaos.

“l urge the NHRC to take suo motu congnisance of this tragic incident. Launch a
comprehensive investigation into the roles and responsibilities of all officials,

agencies, and private parties in organising the event. Ensure accountability and
recommend necessary disciplinary or legal action against those found negligent.

"Issue guidelines and protocols to prevent similar incidents during large-scale
events, with a focus on crowd control, safety norms, and emergency preparedness,”
Ashoka stated.

“This preventable tragedy has caused immense grief and anger among the people of
Karnataka. | firmly believe that the intervention of the NHRC is vital not only to
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secure justice for the affected families but also to ensure such an incident is never
repeated,” Ashoka stated.

Although FIRs have been filed and an enquiry commission announced, the apparent
lack of foresight and preparation by government agencies is deeply concerning, he
charged.

“This is not merely an unfortunate accident, it appears, based on eyewitnesses
accounts and preliminary investigations, to be the direct result of gross negligence,
mismanagement, and a blatant disregard for public safety by the government and
the concerned authorities," he stated.
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Karnataka LoP Ashoka demands NHRC probe into Bengaluru stampede

https://www.hindustantimes.com/india-news/karnataka-lop-ashoka-demands-nhrc-
probe-into-bengaluru-stampede-101749710937824 .html

Jun 12, 2025 12:26 PM IST PTI

The BJP leader, R Ashoka urged the NHRC to take immediate cognisance of the
incident and launch a comprehensive investigation.

Leader of Opposition in the Karnataka Assembly, R Ashoka has sought the urgent
intervention of National Human Right Commission (NHRC) in connection with the
stampede incident near the Chinnaswamy stadium in Bengaluru.

The BJP leader urged the Commission to take immediate cognisance of the incident
and launch a comprehensive investigation into the roles and responsibilities of all
government officials, agencies, and private entities involved in organising the event.

In his letter to NHRC Chairman, Ashoka said the stampede near the stadium during
the Royal Challengers Bengaluru IPL victory celebrations on June 4 was a "deeply

disturbing incident of human rights violation" that resulted in the loss of 11 innocent
lives and left 75 individuals injured.

"This is not merely an unfortunate accident it appears, based on eyewitness
accounts and preliminary investigations, to be the direct result of gross negligence,
mismanagement, and a blatant disregard for public safety by the state government
and the concerned authorities," he said in his letter dated June 11.

Ashoka highlighted several critical lapses that he claimed led to the incident, which
included lack of crowd control, lapses on part of the state government and
organisers, and insufficient police deployment.

"The area (stadium), which has a capacity of around 35,000, saw a massive and
unmanageable influx of lakhs of people, allegedly due to misleading announcements
regarding free passes," he stated.

Citing inadequate security and police presence, he referred to reports suggesting a
"serious shortfall" in on-ground security personnel required to manage the crowd. He
also raised concerns over the alleged absence of basic amenities and emergency
services at the venue.

"Eye witnesses report a severe shortage of medical aid, ambulances, and even basic
facilities such as water." Flagging the "irresponsible" conduct of organisers, he said,
"The alleged misinformation by RCB, the event management firm DNA, and the
Karnataka State Cricket Association (KSCA) contributed directly to the chaos."

"Although FIRs have been filed and an inquiry commission announced, the apparent
lack of foresight and preparation by government agencies is deeply concerning," he
stated.
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Ashoka has urged the NHRC to ensure accountability and recommend necessary
disciplinary or legal action against those found negligent.

He also asked the Commission to issue guidelines and protocols to prevent similar
incidents during large-scale public events, with a focus on crowd control, safety
norms, and emergency preparedness.

"This preventable tragedy has caused immense grief and anger among the people of
Karnataka. | firmly believe that the intervention of the NHRC is vital not only to
secure justice for the affected families but also to ensure such an incident is never
repeated," he added.
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NHRC registers case on Sakshi TV for misogynistic remarks

https://www.newindianexpress.com/amp/story/states/andhra-
pradesh/2025/Jun/12/cm-naidu-indulged-in-diversionary-tactics-mlc-varudu-kalyani

12th Jun, 2025 at 12:09 PM

YSRCP MLC Varudu Kalyani also condemned the TDP for orchestrating attacks on
Sakshi media offices by inciting women to divert public attention from the
government’s failures.

VIJAYAWADA: The National Human Rights Commission (NHRC) has registered a
case against Sakshi TV following a complaint from TDP MP Lavu Sri Krishna
Devarayalu.

On June 8, MP Devarayalu submitted a petition urging the NHRC to take suo motu
cognisance and initiate action against Sakshi TV. He alleged that the channel aired
content that insulted women, referring to them as belonging to the ‘capital of
prostitutes’.

In his complaint, Devarayalu requested NHRC Chairperson V Ramasubramanian to
recommend criminal proceedings against Sakshi TV under the Bhartiya Nyaya
Sanhita for insulting the modesty of women.

CM Naidu indulged in diversionary tactics: MLC Varudu Kalyani

VIJAYAWADA: YSRCP MLC Varudu Kalyani lambasted the TDP-led NDA
government for using women as pawns in its diversionary tactics. Speaking to the
media at the YSRCP central office in Tadepalli on Wednesday, she condemned the
TDP for orchestrating attacks on Sakshi media offices by inciting women to divert
public attention from the government’s failures.

“It is utterly disgraceful that Chief Minister N Chandrababu Naidu stooped to such
low, using women to shield his administration’s incompetence,” she said.

“The TDP is attempting to falsely put the blame on the YSRCP to further its malicious
agenda. This is not just an attack on the media, it is an assault on truth and
democracy. The coalition government is desperate to silence voices that expose its
failures,” the YSRCP women’s wing president said, emphasising that such
conspiracies will not suppress the people’s demand for transparency and
accountability.
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RCB stampede: Karnataka BJP demands NHRC probe, suo motu action
against Siddaramaiah govt, KSCA

https://www.theweek.in/news/india/2025/06/12/rcb-stampede-karnataka-bijp-
demands-nhrc-probe-suo-motu-action-against-siddaramaiah-govt-ksca.html

June 12, 2025 13:37 IST

Opposition leader R. Ashoka urged the NHRC to conduct a comprehensive probe
and initiate action against those responsible for death of 11 persons

Leader of Opposition in Karnataka, R. Ashoka, has written to the National Human
Rights Commission, urging it to take suo motu action over the tragic stampede in
Bengaluru and conduct a probe against the Karnataka government, Royal
Challengers Bengaluru team and Karnataka State Cricket Association for alleged
lapses.

In his letter to the human rights body, Ashoka charged, "This is not merely an
unfortunate incident - it appears, based on eyewitness accounts, to be the direct
result of gross negligence, mismanagement, and blatant disregard for public safety
by the state government and the concerned authorities."

As many as 11 persons died and over 30 persons suffered injuries in the tragic
stampede during IPL victory celebrations of Royal Challengers Bengaluru in the state
capital on June 4. The stampede occurred outside Chinnaswamy Stadium when
crowd tried to enter the premises through its small gates.

The Bharatiya Janata Party leader charged lack of crowd control measures and
overselling tickets, inadequate security, absence of basic amenities and emergency
services and irresponsible conduct of organizers led to the deaths. Ashoka charged
though the state government has announced an inquiry commission and the "lack of
oversight" is deeply concerning.

Urging NHRC to take suo motu cognisance of the incident, Ashoka demanded the
Commission must launch a comprehensive investigation into the roles and
responsibilities of all government officials, agencies, and private entities involved in
organising the event.

Ashoka urged the NHRC to initiate disciplinary action against those found negligent
and provide protocols for such events to prevent such tragedy in the future. He also
urged the Commission to monitor the ongoing probe announced by the state
government.
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NHRC invites entries for 11th Short Film Competition on Human Rights

https://www.syllad.com/nhrc-invites-entries-for-11th-short-film-competition-on-human-
rights/

June 12, 2025

The National Human Rights Commission has opened entries for its 11th annual
competition for short films on human rights. The competition has been receiving
tremendous response over the years, with a record of 303 entries last year from
various parts of the country.

The aim of the award scheme is to encourage and acknowledge cinematic and
creative efforts of the Indian citizens, irrespective of their age, advocating promotion
and protection of human rights.

The prize money for the first, second and third best film will be Rs. 2 lakh, Rs. 1 lakh
50 thousand and Rs. 1 lakh respectively. The Commission, in addition to three cash
awards, certificates and trophies, may also consider giving a 'Certificate of Special
Mention' along with a cash prize of Rs.50,000/- each to some films, if so
recommended by the Jury.

The last date for receiving the entries is 31st August, 2025. Entries have to be sent
online at nhrcshortfilm@gmail.com, using the Google drive folder.

A copy of the terms and conditions of the scheme and application form can be
downloaded from the NHRC website: www.nhrc.nic.in OR Click here to download the
terms and conditions and application form.
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Opposition leader Ashoka writes to NHRC seeking probe into Bengaluru
stampede

https://english.publictv.in/opposition-leader-ashoka-writes-to-nhrc-seeking-probe-
into-bengaluru-stampede/

June 12, 2025

BENGALURU: Opposition Leader R Ashoka has written a letter to the National
Human Rights Commission (NHRC) seeking urgent intervention and a
comprehensive probe into the recent stampede in Bengaluru during the IPL victory
celebration of Royal Challengers Bengaluru (RCB), which claimed 11 lives and
injured at least 75 people.

On Thursday, Ashoka urged the NHRC to take suo motu cognisance of what he
described as a grave human rights violation caused by alleged gross negligence and
administrative failure during the public event held on June 4 near M Chinnaswamy
Stadium.

Ashoka called the incident “an unfortunate accident,” but several eyewitness
accounts and preliminary findings suggest that the stampede was not a mere
accident.

“This is not merely an unfortunate accident — it appears, based on eyewitness
accounts and preliminary investigations, to be the direct result of gross negligence,
mismanagement, and a blatant disregard for public safety by the state government
and the concerned authorities,” he wrote in the letter.

He highlighted lapses such as crowd overspill due to misleading free pass
announcements, poor crowd control, low police presence, and lack of medical aid
and basic amenities. “The area, which has a capacity of around 35,000, saw a
massive and unmanageable influx of lakhs of people, allegedly due to misleading
announcements regarding free passes,” he wrote.

Ashoka also pointed to the alleged role of the event organisers, including RCB, the
event management firm DNA, and the Karnataka State Cricket Association (KSCA),
in creating confusion and chaos at the venue. He further expressed concern over
what he termed as a failure of the state government in preparing for such a massive
gathering. “Although FIRs have been filed and an inquiry commission announced,
the lack of foresight and planning by government agencies remains deeply
concerning,” the letter stated.

The BJP leader urged the NHRC to launch an independent investigation into the
conduct of all government officials, agencies, and private entities involved in
organising the event, and to ensure accountability through legal or disciplinary
action. Ashoka requested the Commission to also issue guidelines for future public
events to avoid such tragedies and monitor the ongoing state-level inquiry to ensure
transparency and justice.
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“This preventable tragedy has caused immense grief and anger among the people
of Karnataka. The intervention of the NHRC is vital not only to secure justice for the
affected families but also to ensure such an incident is never repeated,” Ashoka said
in the letter.

Meanwhile, the Royal Challengers Bengaluru (RCB) team was officially felicitated by
the Karnataka government on the grand steps of Vidhana Soudha (State Assembly)
on June 4, before the stampede incident occurred at the Chinnaswamy Stadium.

Following the Bengaluru stampede that claimed 11 lives and left many injured, the
Karnataka government on June 5 suspended top police officials at the Cubbon Park
Police Station and formed a one-man commission under a retired High Court Judge
to probe the incident. (ANI)
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Karnataka LoP Ashoka seeks NHRC probe into Bengaluru stampede

https://economictimes.indiatimes.com/news/politics-and-nation/karnataka-lop-
ashoka-seeks-nhrc-probe-into-bengaluru-
stampede/articleshow/121796513.cms?UTM Source=Google Newsstand&UTM Ca
mpaign=RSS Feed&UTM Medium=Referral

Jun 12, 2025, 12:43:00 PM IST

R Ashoka, Leader of Opposition, has requested the National Human Rights
Commission to investigate the Chinnaswamy stadium stampede. He cited
negligence and mismanagement as the cause of the incident. Ashoka's letter to
NHRC highlights lapses in crowd control and security. He also points to misleading
announcements and inadequate emergency services. He urges NHRC to ensure
accountability and prevent future tragedies.

Leader of Opposition in the Karnataka Assembly, R Ashoka has sought the urgent
intervention of National Human Right Commission (NHRC) in connection with the
stampede incident near the Chinnaswamy stadium here.

The BJP leader urged the Commission to take immediate cognisance of the incident
and launch a comprehensive investigation into the roles and responsibilities of all
government officials, agencies, and private entities involved in organising the event.

In his letter to NHRC Chairman, Ashoka said the stampede near the stadium during
the Royal Challengers Bengaluru IPL victory celebrations on June 4 was a "deeply

disturbing incident of human rights violation" that resulted in the loss of 11 innocent
lives and left 75 individuals injured.

"This is not merely an unfortunate accident it appears, based on eyewitness
accounts and preliminary investigations, to be the direct result of gross negligence,
mismanagement, and a blatant disregard for public safety by the state government
and the concerned authorities," he said in his letter dated June 11.

Ashoka highlighted several critical lapses that he claimed led to the incident, which
included lack of crowd control, lapses on part of the state government and
organisers, and insufficient police deployment.

"The area (stadium), which has a capacity of around 35,000, saw a massive and
unmanageable influx of lakhs of people, allegedly due to misleading announcements
regarding free passes," he stated.

Citing inadequate security and police presence, he referred to reports suggesting a
"serious shortfall" in on-ground security personnel required to manage the crowd.

He also raised concerns over the alleged absence of basic amenities and
emergency services at the venue.

"Eye witnesses report a severe shortage of medical aid, ambulances, and even
basic facilities such as water." Flagging the "irresponsible" conduct of organisers, he
said, "The alleged misinformation by RCB, the event management firm DNA, and the
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Karnataka State Cricket Association (KSCA) contributed directly to the chaos."
"Although FIRs have been filed and an inquiry commission announced, the apparent
lack of foresight and preparation by government agencies is deeply concerning," he
stated.

Ashoka has urged the NHRC to ensure accountability and recommend necessary
disciplinary or legal action against those found negligent.

He also asked the Commission to issue guidelines and protocols to prevent similar
incidents during large-scale public events, with a focus on crowd control, safety
norms, and emergency preparedness.

"This preventable tragedy has caused immense grief and anger among the people of
Karnataka. | firmly believe that the intervention of the NHRC is vital not only to
secure justice for the affected families but also to ensure such an incident is never
repeated," he added.
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Bengaluru stampede: Karnataka Leader of Opposition R. Ashoka urges
NHRC probe into RCB parade that killed 11

https://www.mid-day.com/news/india-news/article/bengaluru-stampede-karnataka-
leader-of-opposition-r-ashoka-urges-nhrc-probe-into-rcb-parade-that-killed-11-
23566672

12 June,2025 04:44 PM IST

Just a few days after the stampede tragedy in Bengaluru, the Karnataka Leader of
the Opposition, R. Ashoka, has written a letter to the National Human Rights
Commission (NHRC). The letter written by the LoP is in the matter of seeking urgent
intervention and a comprehensive probe

Just a few days after the stampede tragedy in Bengaluru, the Karnataka Leader of
the Opposition, R. Ashoka, has written a letter to the National Human Rights
Commission (NHRC). The letter written by the LoP is in the matter of seeking urgent
intervention and a comprehensive probe into the recent stampede in Bengaluru
during the IPL victory celebration of Royal Challengers Bengaluru (RCB). The victory
parade organised by RCB at Bengaluru claimed 11 lives and injured at least 75
people.

As reported by ANI, LoP R Ashoka on Thursday urged the NHRC to take suo motu
cognisance of what he described as a grave human rights violation caused by
alleged gross negligence. He also put the light on administrative failure during the
public event held on June 4 near M Chinnaswamy Stadium, which caused human
loss.

Ashoka called the incident "an unfortunate accident", but several eyewitness
accounts and preliminary findings suggest that the stampede was not a mere
accident.

R Ashoka, while writing the letter, stated, "This is not merely an unfortunate accident
— it appears, based on eyewitness accounts and preliminary investigations, to be the
direct result of gross negligence, mismanagement, and a blatant disregard for public
safety by the state government and the concerned authorities."

R Ashoka also highlighted major lapses such as crowd overspill due to misleading
free pass announcements, poor crowd control, low police presence, and lack of
medical aid and basic amenities which caused the stampede.

"The area, which has a capacity of around 35,000, saw a massive and
unmanageable influx of lakhs of people, allegedly due to misleading announcements
regarding free passes," he added in his letter.

Ashoka majorly pointed to the alleged role of the event organisers, including RCB
and the event management firm DNA. He also questioned the management and
functioning of the apex cricket body in the state, the Karnataka State Cricket
Association (KSCA), in creating confusion and chaos at the venue.


https://www.mid-day.com/news/india-news/article/bengaluru-stampede-karnataka-leader-of-opposition-r-ashoka-urges-nhrc-probe-into-rcb-parade-that-killed-11-23566672
https://www.mid-day.com/news/india-news/article/bengaluru-stampede-karnataka-leader-of-opposition-r-ashoka-urges-nhrc-probe-into-rcb-parade-that-killed-11-23566672
https://www.mid-day.com/news/india-news/article/bengaluru-stampede-karnataka-leader-of-opposition-r-ashoka-urges-nhrc-probe-into-rcb-parade-that-killed-11-23566672

MIDDAY, Online, 13.6.2025

Page No. 0, Size:(0)cms X (0)cms.

He further expressed deep concerns over what he termed as a failure of the state
government in preparing for such a massive gathering. The letter also said that
"although FIRs have been filed and an inquiry commission announced, the lack of
foresight and planning by government agencies remains deeply concerning."

As reported by ANI, the BJP leader from Karnataka demanded that the NHRC
should investigate the actions of all public and private sector employees and
agencies engaged in the event's planning. He also urges the agencies to hold them
accountable through appropriate disciplinary or legal measures.

In addition to overseeing the current state-level investigation to guarantee openness
and fairness, Ashoka asked the Commission to publish standards for future public
events to prevent similar catastrophes.

"This preventable tragedy has caused immense grief and anger among the people of
Karnataka. The intervention of the NHRC is vital not only to secure justice for the
affected families but also to ensure such an incident is never repeated," Ashoka said
in the letter.

However, acting strictly on the stampede tragedy, Bengaluru police in a joint
operation with the Crime Branch arrested three RCB officials on June 6. Nikhil
Sosale, who is the Head of Marketing and Revenue for Royal Challengers Bangalore
(RCB) at Diageo India, was one of the three people who were arrested. He was
arrested at the Kempegowda International Airport while going to Mumbai.

After the tragic Bengaluru stampede on June 5, which killed 11 people and injured
dozens more, the government of Karnataka removed senior police officers from the
Cubbon Park Police Station and appointed a former High Court judge to head a one-
man committee investigating the tragedy.
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Bengaluru stampede: Karnataka LoP Ashoka requests NHRC probe

https://madhyamamonline.com/india/bengaluru-stampede-karnataka-lop-ashoka-
requests-nhrc-probe-1417797

12 JUNE 2025 2:42 PM

In his letter to NHRC Chairman, Ashoka said the stampede near the stadium during
the Royal Challengers Bengaluru IPL victory celebrations on June 4 was a "deeply
disturbing incident of human rights violation" that resulted in the loss of 11 innocent
lives and left 75 individuals injured.

Bengaluru: R Ashoka, the Leader of the Opposition in the Karnataka Assembly, has
requested an urgent intervention from the National Human Rights Commission
(NHRC) in connection with the stampede that happened in the Chinnaswamy
Stadium here.

The BJP leader requested the Commission to take urgent notice of the occurrence
and conduct a thorough probe into the roles and duties of all government officials,
agencies, and private entities engaged in planning the event.

In his letter to NHRC Chairman, Ashoka said the stampede near the stadium during
the Royal Challengers Bengaluru IPL victory celebrations on June 4 was a "deeply
disturbing incident of human rights violation" that resulted in the loss of 11 innocent
lives and left 75 individuals injured.

"This is not merely an unfortunate accident it appears, based on eyewitness
accounts and preliminary investigations, to be the direct result of gross negligence,
mismanagement, and a blatant disregard for public safety by the state government
and the concerned authorities," he said in his letter dated June 11.

Ashoka highlighted several critical lapses that he claimed led to the incident, which
included lack of crowd control, lapses on part of the state government and
organisers, and insufficient police deployment.

"The area (stadium), which has a capacity of around 35,000, saw a massive and
unmanageable influx of lakhs of people, allegedly due to misleading announcements
regarding free passes," he stated.

Citing inadequate security and police presence, he referred to reports suggesting a
"serious shortfall" in on-ground security personnel required to manage the crowd.

He also raised concerns over the alleged absence of basic amenities and
emergency services at the venue, PTI reported.

"Eye witnesses report a severe shortage of medical aid, ambulances, and even basic
facilities such as water." Flagging the "irresponsible" conduct of organisers, he said,
"The alleged misinformation by RCB, the event management firm DNA, and the
Karnataka State Cricket Association (KSCA) contributed directly to the chaos."
"Although FIRs have been filed and an inquiry commission announced, the apparent
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lack of foresight and preparation by government agencies is deeply concerning," he
stated.

Ashoka has urged the NHRC to ensure accountability and recommend necessary
disciplinary or legal action against those found negligent.

He also asked the Commission to issue guidelines and protocols to prevent similar
incidents during large-scale public events, with a focus on crowd control, safety
norms, and emergency preparedness.

"This preventable tragedy has caused immense grief and anger among the people of
Karnataka. | firmly believe that the intervention of the NHRC is vital not only to
secure justice for the affected families but also to ensure such an incident is never
repeated," he added.
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Bengaluru Tragedy: Opposition Demands NHRC Probe into Deadly
Stampede

https://www.devdiscourse.com/article/headlines/3456241-bengaluru-tragedy-
opposition-demands-nhrc-probe-into-deadly-stampede

12-06-2025 12:45 IST

Karnataka's opposition leader R Ashoka has sought NHRC intervention after a fatal
stampede during the RCB IPL victory celebration in Bengaluru that resulted in 11
deaths. He cites administrative failures and calls for a thorough investigation and
accountability for the state's negligence.

In the aftermath of a tragic stampede during Royal Challengers Bengaluru's IPL
victory celebration, Karnataka opposition leader R Ashoka has appealed to the
National Human Rights Commission (NHRC) for an urgent probe. The incident,
which took place on June 4 near M Chinnaswamy Stadium, claimed 11 lives and left
at least 75 injured, prompting Ashoka to demand accountability for what he terms a
'grave human rights violation' resulting from 'gross negligence' and 'administrative
failure.'

Highlighting alleged lapses such as misleading free pass announcements leading to
an unmanageable crowd, inadequate crowd control, and lack of medical aid, Ashoka
points to severe shortcomings in event management. He has named the event
organisers, including the Karnataka State Cricket Association (KSCA) and RCB, as
well as government authorities, for their role in the chaos. Despite FIRs and an
inquiry commission being announced, Ashoka insists on a lack of foresight and
planning.

The BJP leader calls for the NHRC to conduct an independent inquiry into the
conduct of all parties involved, including government and private entities. He
stresses the need for thorough justice for the victims and preventive measures for
future events. Meanwhile, high-level officials have been suspended, and a one-man
commission has been formed to investigate the incident.
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& SfeR AT A0ft T gRafcld e &7 o SR T 31 o wiss® g 33 J AT
T %gT 8 | AT 9oft & &Sl UahRul IR Wisdd gl el 8l urdl 8 | 3% Rieradewadl A
AFATIGRI BT Ieae HHT § 3R 3TNT § §&Y HR IERAY Siid &1 A1 b
AT &1 U Ad g AP AFANISR HTIRT A 5 Gof B (e IbRI RSS! B
e o o IR gUd | HRars RUIE dad &R ol g
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VIJAYAWADA fawraaret: STt give drg 4t w1 dariag o1 Risbrad & o1 g
AMAIGR N (TTTa3RT) = Teft ddt & Raams arae aof o § 8 S &1 9idg
SR - TITISRE! ¥ Wd: TFH a4 MR T1eft St & RIars HRars e H Bl
3{TUE R §U U TTe] URKId 1| S61 SRIY T foh ot 2 Afgensfi &1 siadH
DA dTelt G GiRd o, s I a=a1sh ol AU § Heiferd S |

3T FRITId B GaRIIq A TSR & 3iege df IMYSTHuIY J Higarsli o JHH &I
UM $HA o [T YR <O Wfgdl & aga wnell <idt & A RIS Hriarg!
D1 RGN DA BT 1Y fobar|

e g A & HehM i UFHIA SUTS: THIE 9%g SHearufl

fAoTaTeT: ASUHSRIATUT THUCRT a%g dHedruil - STeidl & g arel T8 IT WRPR R
& HTHTA DI IUFIA F AfFATS Dl HIgY & =0 H SAATA HR & e gqe foar|
FHIR B dreuc § dRUHIRUUT & Had HAad | Hf$ar ¥ a1d Hd gu, IoiH
WRHR DI [Amaars I dRT &1 & g o oy afgarst o Iearn Jqigh difgar
HRATCI! R §HA HIAM & fod STl B a1 1| I Bel, "I8 98¢ IHID g (b
TOTHHAT T d5aq A1g 30+ TR B SHefddT $i f5ur o fore afgarsii &1 sxdra
FRd GU I 8G AP MR U § 1" TUHSIRI! o1 ARG UTET &1 37eaef = Fel, "Crart
30 gUTEHTYUl Tofs &1 3T 96T & Tt AR THSRATE TR Teld i d IS HgA &1
T R a1 5| I8 Rt Hf$ar IR gHaT 181 8, I8 TS 3R Aidhad R gH g
TEEYT TRBR T fImadisf BT ISR S dTel! 3MTaTel & gu BRI & e 9d1e
g1" 38 3T a1d IR OIR a1 f 39 kg & A1for ATl &) IRGIRIT 3R SlaTdcg! &l
HAT 1 GaT A1 U1 | TAGS
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PHlcPh b ADIH A AR =MD § NHRC ! U fergdhr e HiTGs
CAIEGIR U]
https://jantaserishta.com/local/karnataka/karnataka-lok-sabha-speaker-r-ashoka-
writes-to-nhrc-seeking-probe-into-bengaluru-stampede-4076301

12 June 2025 2:32 PM Gulabi Jagat

Bengaluru, a'*lqlb - PIlch b d] qﬁu&@m&mﬁw@awfﬂw&m
(TTLERAT ) Bl T U feradhe AT Jaiord ST (SR ) & ssuiud offd & 51y
& SR IS A §s WGS B dabTd geady 3R U Sid & A &1 5 , o 11
TR &1 HId 81 718 3R HH F &Y 75 A1 °919d 81 T | AR B 3N - TSR I
3UE fohan i a8 v Farar! wfead & e 4 S & Ao drasi-id Sri%mH &
IR HYT TR ATURATS! 3R URMAAS fawaar & SR gU TR AHaifiieR Ieca-
1 ¥9d: G A |

3N 7 3 "1 &) "Udh gHITYU! geear &g, Afer o3 UdeeiRidl & aa iR
IR FsHul § udt Iadr § o Wies Hes Ue gele et ot 3= v # forar, ug
e Ueh gHiagul geert T § - vaeraRil & sart SR yRRe e & SR TR A
gfid 8T § 6 U8 I50 R 3R Faiferd urfiiest Rl ot ok droRarg!, dused 3R
raeTes YREM & Ufd TR S0 6T Tdes URUMH g 1" 51+ YA e Iy aomaif
& PR HiS BT IAf® Thd g1, His W TR gz, gfer &t or Iufyfa, aur
fafereT Terrar oIk gfard) gfaersit &1 srura St Wi w1 IR faar |

I5iA foran, "SI 35,000 BT &HAT AT 3T &F H ARA AN b U 3R Sifafa
3{TAE ¢TI T8, oI HRUT BT dR R 0 U & I8¢ H YTHS Ty off " s=ne
J 3T T TR YA 3R RIS Ul B § 3RIMS! , 3de AAoHe BH ST 3R
Fledm Aoy fhdhe T (HTIT ) Tfd 3de MASTh! B Hidd YHewT B 3R
SR fobar|

Igi1 39 91d W i a1 suad ot 6 I50 WBR st Tt Hig & forw dut 3
fawa W o & g1 T ], "BIdifh BTSSR &of BI 718 g 3R SIid 3TN &1 °gryon
DI TS 7, AT DRI TSR B gREIRIAT 3R AT BT HH! 986 fdrerd 51"

HISTT AT = TIUSRE ¥ 31108 a1 fo a8 39 Sriehd o e o emfera et
BT IBINGT, TR iR ol TR & TRUT B Wdd S L= B 3R BT
T SIRIRATHS HIRATS o HIH I Sdldce! gHad He|

3N A TN I FRIY e i ag Ut srafeal @ e & fore yiew & ardeie
HRIHH! & forg fERMTERT oK X T URGRIAT 3R =1 YA o & fore =9« <@
I TR S & R &
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3R 2 T T Hgl, "9 Adh off Yab-] aTel! ARG - deled &b Al & HRI g9 3R TxT
Ua1 o U1 31 TIUTISIRE &1 g&IQY 7 Had UHIAd uRER! ) Ir feam & forw
eyl §, afcss T8 YA & & g ot weayuf § fos it e st Sarr A gt

39 g, FaRar! Wieaq & 11es &1 U1 ¥ Ugd 4 S &, HHlcd WRBR gRI [aU™
QY (o FAUTTIHT) Bt Yo Tifed! IR IAad dcord ST ( SREts! ) S &l
AMIHING =Y I FHIT fobar 14T

ITIE & g8 YTes | 11 AN &1 Hid 81 7T 3R &8 AN 919d 81 T | $HSP §1G HHlCH
WBR A 5 G P Hes UTeh Yo T & IS gfer i1l &f FHafad & fear
3R g1 &1 g & foTT U Jaifiga S <rTerg & ReNsT &1 sreqerdl o Ue
TR TN &1 T84 fhaT| (TTFSE)




